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ORAL ANSWERS TO QUESTIONS 
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SHRI JYOTIRMOY BOSU: Will the 
hon. Minister tell this house that in view 

of the fact that even after this much· 

publicised Montreal conference there has 

been a rail in tea export both in quantity 
and value, and whether the Minister will 

teU us how soon this public sector corpora-

tion is going to start operating, and what il 

the total capital outlay that you have filled 
for the Tea Corporation' 

SHRI L. N. MISHRA: This C0rpo-

ration will come into being in a rew weeks' 
time. The paper is ready for Cabinet 

lanction. I think before the Dell t seaslon 
we shall be able to set up this Corpora-

tion. The authorised capital will be RI. 
S crores. 
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.39. SHRI ANANTRAO PATIL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

<a) whether a prominent communal 

organisation was responsible for creating 

communal tension in Alisarh which result· 
ed in communal riots; 

(b) whether this organisat ion used these 
riots agtiinst a Congress (R) candidate In 

Aligarh for his defeat; and 

(c) if so, the action comptemplated to 

restrict the aclivitiea of such organisations' 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 

AND MINISTER OF STATE, DEPART-

MENT OF ELECfRONICS, DEPART-
MENT OF, ATOMIC ENERGY AND 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY (SHRI K. C. PANT): 
(a) and (b). A Commission of Inquiry con-
sisting of Shrl Iu.tice D. S. Mathur of 
the Allahabad High Court, set up by the 

State Government under the Commissions 




